
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI, 
— 	 OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX, 

L-BLOCK, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-110002 

No.F.1/Ex/PQ/2021-22/ GC`
Dated: 'PA.03.2021 

To, 

The Deputy Secretary (Question Branch) 
Delhi Vidhan Sabha Secretariat, 
Govt. of NCT of Delhi, 
Old Secretariat, Delhi-110054. 

Sub: Reply with respect to Un-starred Question No.114 raised by Sh. 
Somnath Bharti. 

Sir, 

Please refer to your letter No.F11(B-1) VI/2020-25/VSS/QB/3168 dated 
17.03.2022 on the subject cited above. I am to enclose herewith reply of the above 
mentioned question. 

This issues with the prior approval of the Competent Authority. 

Encl: As above. 

ASSISTANT COMMISSIONER (PQ) 
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OFFICE O =Ttr[. cputivitsstONER OF E.XC1SE 	IL.TAX 
GOVT. OF NATIONAL CAPITAL. TERRITORY OF.1581_11, 

L& N BLOCK yIKAULLIAWAN I.P. ESTATE NEW DV1.1-114- 110 002, 

DELHI EXCISE POLICY FOR THE YEAR 202' -22 

1. INTRODUCTION: 

The Notional Capital Territory of Delhi has 11 districts, 33 sub-divisions, 272 
wards, NDMC & Delhi Cantonment Board arid 300 villages. Delhi is ranked as the 
28th roost visited city in the world and the first in India,. by foreign visitors. Th.Q.Exolse 
Revenue is' an important source of revenue for the State. The CuriorksyStem of 
excise regime in Delhi is highly cumbersome and the liquor trade.,iscordu'Cted'in an 
arc:ilaie manner. The excise revenue, presently generated in Dellaf, is at srit~-optimral 
level and there is significant potential for revenue aUgrrientatiOn and also Oreviding a 
decent standard of customer experience comMenSurate to the stature of.the National 
Capital. 

The prime function of the Excise Department is to regulate, control and 
monitor possession, impel'', export, transport, sale and consumption of liquor arid 
other intoxicants. The power of the state to control and regulate the trade in liquor is 
envisaged under entry 8, List II-State List, of the Seventh Schedule of the 
Constitution of India: As per entry 51, List II-State List, states are empowered to levy 
excise duty and also countervailing duty on liquor for human consumption, taking 
alio account economic and social consideration. For such purpose, the statutory 
powers are discharged under the Delhi Excise Act, 2009. Section 26 of the Act 
prescribes the nature and components of excise revenue to.he levied and recovered 
under the following heads namely: - a) duty h) license fee c) label registration fee d) 
import or export fee.-The rates of duty arid fee are, accordingly, prescribed from time 
to lime, under rules-152 to 15.1 of the Delhi Excise Rules, 2010. 

2. BACKGROUND: 

In order to reform the liquor trade in Delhi, the Government of NCT of.Delhi 
had constituted an Expert Committee, vide Order dated September 4, 2020 to 
suggest measures for-, 

Augmenting the State Excise Duty Revenue 
(ii) Simplifying the liquor pricing mechanism 
(iii) Checking malpractices and evasion of duty in liquor trade 
(iv) Ensuring equitable access to liquor supply 
(v) To transform the nature of liquor trade commensurate to the changing 

nature of the National Capital. 

The Expert Committee was chaired by the then Excise Commissioner. Deputy 
Commissioner (INcIse) and Additional Commissioner (Trade & Taxes) were the other 
Members 01 the Committee, 

She Export Committee submitted Its report to the Government on October 13, 
2020. The Report of the Expert Committee was placed in the public domain on 
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the recommendations Of the Export Committee till January 21, 2021. 
rl 

December 31, 202q and comments from stakeholders/general public were invited on 

The Government received an overwhelming 14,071 comments/ feedback from 
the stakeholders/general public. The Report of the 1:EXpert Committee and the 
cornments received from the stakeholders/general public were placed before the 
Council of Ministers in the Cabinet Meeting held on February 5, 2021. 

The Council of Ministers, Government of NOT of Delhi constituted a Group of 
Ministers (GoM) for State Excise Reforms vide Cabinet Decision No.2942 dated 
05.02.2021 under the Chairmanship of Hon'ble Deputy Chief Minister with Hon'ble 
Minister (Urban Development) and Hon'ble Minister (Revenue) as Members to 
examine all aspects of the current system, report of the Expert Committee and the 
suggestions/feedback/comments received from the stakeholders/general public, 

The Council of Ministers vide Cabinet Decision number 2983 dated 
22.03.2021 has accepted the roped on Delhi Excise Reforms prepared by the Group 
.of Ministers (GoM) chaired by Hon'ble Deputy Chief Minister Sh. Manish Sisodia, 
Horeble Minister of Health & (JD S'h. Salyer:War Jain and Hon'ble Minister of l..aw & 
Revenue Sh. Kailash Gehlot as Members. 

.1-he Department has been directed vide Cabinet Decision No.2983 dated 
22.03.2021 to implement the report of Group of Ministers (GoM) and accordingly 
prepare Excise Policy for the year 2021-22, make requisite amendments to the Delhi 
Excise Act arid Delhi Excise Rules, wherever required and take all other steps for 
iniplanenta tion of the report of GoM. 

The Group of Minister's vide Minutes dated 05.04.2021 recommended and 
approved additional clarifications/modifications In the Report of the GoM. 

In line with the report' of the Group of Ministers(GoM) as approved by the. Council 
Of Ministers and the additional clarifications/modifications of the GoM, the Excise Policy 
for the year 2021-22 has boon framed, with the following objectives: 

i) To ensure generation of optimum .revenue for . the Government, 
eradicate the sale of spurious liquor/non-duty paid liquor in Delhi arid 
transform the consumer experience. 

ii) To simplify the highly complex, heavily regulated excise regime 
ensuring ea Se of doing business in the overall trade. 

iii) To not allow formation of any monopoly or cartel. 
iv) To allow the responsible players in the industry to carry out the trade 

transparently without resorting to any proxy model. 
v) To ensure equitable access of liquor supply to all the Wards/area of 

Delhi so that • there are no un-served and under-served localities 
eliminating the problem of spurious/non-duty paid liquor. 

vi) To put in place a simplified duty and pricing mechanism that is 
periodically reviewed, 

is 
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To ensure accountability on part of the licensee in terms of revenue 
enhancement besides keeping in check the emergence of monopolies 
and cartels. 

Promotion of consumer choice. Ensuring availability of popular as well 
as niche brands so that the customer has a wider choice. 
Systemic measures to check smuggling .and bootlegging, such as 
adequate spread of retail vends and insignificant or no price differential 
with the neighbouring States thereby eliminating the arbitrage for 
smuggling. 

3. 	FRAMEWORK FOR GRANT OF WHOLESALE LICENSE IN FORM L-1: 

3.1.1 The wholesale license in Form 1.-1 for supply of Indian and Foreign Liquor 
shall be granted subject to the following:.  

i) , The license shall be granted only to high end professionati'.beSineSS': 
entities with years 'of diStribution'' ,experience cemparable' to that' of 
global industry standards in 

High 
of Indian and Foreign liquor but. 

excluding Country Liquor. High benchmark and strict parameters to be 
set for any entity that wish to be a 1.1 distributor in Delhi. These entities 
shall have the expertise, experience, ambition and • financial 
wherewithal to set-up large scale distribution operations that should 
match global quality and industry standards. 

ii) The license shall be granted to private business entities which have 
distribution experience in liquor trade in any State of India for at least 5 
years. 

iii) The entity holding wholesale license in the Form L-1 shall not be a 
manufacturer/winery/brewery/ bottling plant, anywhere in the country or 
abroad either directly or through any sister business entities. 

iv) The entity holding wholesale license shall also not hold any retail 
license directly or indirectly and shall only make supplies to Zonal 
I icertsees/retail vends in the form of L-7Z, L.-7V & L-7SP1.. 

v) Any manufacturer that wishes to sell its products In Delhi will have to 
choose one of the licensed 1.-1 distributor holding wholesale license for 
supply of Indian and Foreign liquor arid also holding bonded 
warehouse licenses in the form of L-31 as an exclusive distributor, for 
all its brand 

3.1.2 ELIGIBILITY : 
i) The wholes Le license in the Form L-1 shall be granted to a business 

entity having wholesale Distribution experience in the liquor trade in 
any State/UT in India for at least 5 years. 

ii) The entity applying for the license in Form L-1 shall have a wholesale 
liquor distribution turnover of minimum Rs. 150 crone every year for 3 
consecutive financial years (in the block of financial years 2017-18, 
2018-19, 2019-20 arid 2020-21." 

iii) Any entity eligible to execute a contract can apply for the I.-1 license. 
Joint Venture between entities is allowed to apply. In case of Joint 
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Venture, at least one of the Joint Venture partner firm should 
individually have the required experience of 5 years in .wholesale 
distribution of liquor and individually have liquor distribution turnover of 
minimum Rs.150 orore per annum." 

iv) The turnover and experience of the Joint Venture- partners will not be 
added for the purpose of qualifying the minimum eligibility criteria. 

v) For the purpose of qualifying the eligibility criteria, only the turnover of 
entire wholesale distribution business consisting of Indian Liquor 
(excluding Country Liquor) and Foreign Liquor will be counted. To 
illustrate, in case of applicants from Delhi — the turnover means WSP 
excise duty for 	& L-1F. For the applicant from other States — 
equivalent criteria shall be considered. 

vi) For the purpose of meeting the eligibility requirements, wherever 
manufacturers have wholesale licenses, if an entity is able to submit 
documentary evidence that-it was an agent of the manufacturer and 
managing their entire wholesale operations, that part of the experience 
and turnover of the manufacturer which was managed by the applicant 
agent will be counted to meet the eligibility requirements -of the' 
applicant agent. 

vii) No manufacturer or retail license. holder will be allowed to apply for 
wholesale license or vice versa, If wholesalers and munufecturers/ 
retailers are common entities, there is possibility of formation of 
syndicates leading to overcharging and brand influencing/pushing by 
entering into exclusivity arrangements with certain brands it the,: cost of 
exclusion of others. The retail license holder should not have any 
manufacturing facilities/distilleries/breweries/wineries anywhere in the 
country or abroad either directly or through any sister concerns/related 
entities. For this purpose, sister concerns/related entities shall mean 
that the entities should not have common proprietor or partners or 
directors. Majority ownership (51% or more) of the proprietorship or 
partnership or company should not lie with the same person in all the • 
entities. The entities should not have a holding-subsidiary relationship 
or are not subsidiaries of the SUM holding cc.).rripany".. 

viii) The license holder in the form of L-1 license shall not own directly or 
indirectly any of the retail vends, 

ix) There shall be no separate license for distribution and wholesale of 
foreign liquor and license in the form of L-1F will become 
redundant. Also, license in Form La shall become redundant. 

3.1.3 liCENSE FEE: 

i) The annual 1.-1 license fee for the year 2021-22 shall be Rs.5 crore 
irrespective of the number of brands. 

ii) A nominal charge of Rs.5000/-will be levied for each bowled 
warehouse license to be 9ranlod in the Form 1.31. 
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3.1.4 REGISTRATION OF BRANDS: 

0 i) 	All the brands for sale in the National Capital Territory of Delhi shall 
have to be registered with the Excise Department of the Government of 
National Capital Territory of Delhi (hereinafter called "the Excise 
Department"), 

'The registration of brands shall be open throughout the licensing year 
2021-22 on 'payment of brand registration fee of Rs. 1 lakh per brand 
and Label Registration foe of Rs.5,000A(Rs. Five thousand) per label. 
This is in respect of all beer, wine, spirit etc. 

iii) . Registration of brands and labels can be done either directly by the 
manufacturer or by 1,-1 licensee on behalf of the manufacturer during 
the course of the excise year, Further, any manufacturer can also 
change from one L-1 licensee to any other L-1 licensee after liquidation 
of entire inventory and giving a minimum of 10 days clear notice to the 
Excise Department. 

iv) The;registration and approval Ofthe.-..brand*Ishali:be subject.to.fulfillieg :  
besides 'all Other coridition8.01the 	 AC( 2009 and the RuleS 
made there under, the following conditions: 7 

a. It shall be a product of a manufacturing unit (including a bottling unit) 
duly licensed by the respective Government. 

b. It shall be made from neutral alcohol (double distilled), extra neutral 
alcohol, etc. 	Each and every consignment of Indian Liquor 
imported 'into Delhi is accompanied by a certificate of quality report 
duly certified by both the Technical head of the unit and the Excise 
authority attached to the unit confirming that the products are as per 
1318 standard and produced out of ENA. 

c. Only. such Indian Liquor brands, as have their Trade Mark 
registered, shall be allowed registration In Delhi. However, the 
brands with registered trademark licensed to the applicant under a 
valid agreement made in accordance with the Trade Mark Act, 1999 
will be permitted. 

d. The brands with Foreign Trade Mark Registration Certificates 
(TMCs) will be allowed registration in the Licensing year 2021..22 
provided they have applied for registration 'to the Trade Mark 
Registration Authority of India before the submission of application 
for registration of the particular brands, subject to the condition that 
no brand shall be allowed to be registered in Delhi having identical 
or deceptively similar Trade Mark which is already registered in the 
name of a different proprietor in respect of the same goods or 
description of goods. This will however be subject to the verification 
of authentiCity of Foreign Trade Mark Registration Certificate (TMC) .  
by the concerned Issuing Authority. 

e. Trade Mark Registration Certificate is not required for brands of 
Wine and Beer. 

14 

,,coN  
10 

CO 
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v) The eligibility criteria for registration of brands of various categories of 	W)\ 
liquor is as under: 

a} The Whisky brands shall be divided into five categories so far 'as 
the eligibility for Licensing/registering various brands is concerned. 
These categories are as follows: - 

CATEGORY I (Economy Brands of Whisky) (Brands with retail price 
up to Rs.140/-per quarts): 	• 

These brands shall be allowed registration in Delhi only if the brand 
has sold  a minimum of 80,000 (Eighty Thousand) cases in any of 
the two preceding financial years i.e., 2019-20 or 2020.:21, 
excluding Delhi. The brands shall also qualify for registration, if the 
above minimum requirement of cases sold Is fulfilled at any time 
during the financial year 2021-22. 

CATEGORY II (Brands with retail price between Rs.141/- arid 250/-
per quarts): 

These brands shall be allowed registration in the National Capital 
Territory of• Delhi only if the brands. have sold a minimum of 
1,20,000 (One lac twenty thousand) cases all over India, including 
the National Capital Territory of. Delhi in any of the two preceding 
financial years i.e., 2019-20 or 2020-21. The brands...shall also 
qualify for registration, if the above minimum requirement of cases 
sold is fulfilled at any time during the financial year 2021-22. 

CATEGORY Ill (Brands with retail price between Rs.251/- arid Rs. 
400/-per quarts): 

These brands shall be allowed registration in the National Capital 
Territory of Delhi only if the brands have sold a minimum of 60,000 
(Sixty Thousand) cases all over India, including the National Capital 
Territory of Delhi in any of the two preceding financial years i.e., 
2019-20 or 2020-21. The brands shall also qualify for registration, if 
the above minimum requirement of cases sold is fulfilled at any time 
during the financial year 2021-22. 

CATEGORY IV (Brands with retail price from Rs.401/- per quarts and 
above): 

No sale figures will be required in this category. 

CATEGORY V 

An international whisky brand being bottled in India and with retail 
price up to Rs.600/7 per quarts shall be registered only if it has sold 
over 5,00,000 (Five lac) cases worldwide inI 

any of the two 
preceding financial year i.e., 2019-20 or 2020-21. The brands shall 
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also otialify for registration, if the above minimum requirement of 
cases Sold is fulfilled at any time during the financial year 2021,-22. 

The above eligibility conditions will apply to new brands as well as 
to the existing brands at the time of the registration for the licensing 
year 2921-22. 

b) The Rum brands shall be 'divided into three categories so far as the 
eligibility for Licensing / registering various brands is 'concerned. 
These categories are as follows: - 

CATEGORY I (ECONOMY RUM BRANDS); 

A Rum brand with retail price up to IRs.120/- per quails shall be 
registered only if it has sold 50,000 (Fifty Thousand) cases all 
India, including the National Capital Territory of Delhi in any of the 
two preceding financial years i.e., 2019-2020 or 2020-.2021. The 
brands shall also qualify for registration, if the above----minimurn.  

;requirement of cases sold ,is fulfilled at any time.during the linancial 
year .2921-22: 

CATEGORY II 

A RUm brand with the retail price between Rs. 121/- and Rs. 250/-
per quarts shall be.  registered only if it has sold 60,000 (sixty 
thousand) cases all over India, including the National Capital 
Territory of Delhi in any of the two preceding financial years i.e., 
2019-2020 or 2020-2021. The brands shall also quality for 
registration, if the above minimum requirement of cases sold is 
fulfilled at any time during the financial year 2021-22. 

CATEGORY III 
For Rum brands with .the•retail price above Rs. 250/-,  peer quarts, no 

sale limit has been prescribed. 

The above eligibility conditions will apply to now brands as well as 
to the existing brands at the time of the registration for the licensing 

year 2021-22. 

c) The Beer brands shall be divided into five categories so far as the 
eligibility for Licensing / registering various brands is concerned. 
These categories are as fellows: - 

CATEGORY I 
A Beer brand with above 5 per 'cent alcoholic strength & MRP up to 
Rs.100/- per quarts shall be registered only if it has sold 3,50,000 
(Three lakh fifty thousand) cases all over India, including the 
National Capital Territory of Delhi in any of the two preceding 
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financial years i.e., 2019-2020 or 2020,2021. The brands shall also 
qualify for registration, if the above minimum requirement of cases 
sold is fulfilled any time during the financial year 2021-22. 

CATEGORY It 

1 	
A Boor brand up to 5 per cent alcoholic strength & MRP up to 
Rs.100/- per quarts shall be registered only If it has sold 1,50,000 
(One lac fifty thousand) cases all over India, including the National 
Capital Territory of Delhi In any of the two Preceding financial years 

( 	 i.e... 2019-2020 or 2020-2021. The_ brands shell also qualify for. .. . —.  
registration, if the above minimum requirement of • Cases sold is 
fulfilled any time during the financial year 2021-22. 

CATEGORY III 

For Boor brands with alcoholic strength above or below 5% (both) 
with Maximum Retail Price (MRP) of above Rs.100/- per quarts 
bottle (650 Mt.), no sale limit has been prescribed. 

• CATLGORY IV 

For Diet Beer brands, no sale limit has been prescribed. Diet Beer 
should have alcoholic strength below 5% and caloric value less 
than 31 g per 100 ml. 

CATEGORY V 

An international Beer brand (including mild beer) shall be 
registered only if it has sold over 5,00,000 (Five lac) cases 
worldwide in any of the two preceding financial years i.e., 2019-
2020 or 2020-2021. The above eligibility conditions will apply to 
brands for future registration as well as to the existing brands at 
the time.of registration for the licensing your 2021-22: 

d) For Girt/ Brandy/ Vodka/ /wine/ Liqueur/Alcopop/ Mixed Alcoholic 
Beverages with alcoholic strength of less than 8% and other liquors, 
no sale limit has been prescribed. 

e) Indian Liquor Brands (Whisky and rum only) having retail price up to 
Rs:140/- declared, as economy brand will also be sold through I..-
7Z/1...-7V vends. The existing I.-14 license shall become reuundnni. 
Economy brands will be sold only in Iwo categories (75 degree mid 
00 degree) Of ret;i1 price up to iRs.140/-.1...1 licenoee will be ullev.ed 

to low),  ex. distillery/wholesale price so as to bring their branus. at 
par with the economy brands. However, once a brand has boon 
declare i as economy brand, it shall continue to be so, during the 
currency of the licensing year and the licensee shall not be 
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permitted to opt" out of this category once he has exorcised his 
option. 

3.1.5 	INFORMATION REGARDING OTHER RELATED LICENSES: 

i) The license in the Form L-1 shall only he granted for wholesale 
distribution of Indian liquor and foreign liquor, except country liquor, 

ii) Holders of L-1 licenses will he permitted, under Rule 60(1) of the Delhi. 
Excise Rules 2010 to sell Indian Liquor and Foreign liquor including 
boor only to vends having license in form I.-7Z & L-75P1 liquor 
licenses granted by the statutory authorities and cannot sell direolly to 
any other permit/license holder, 

iii) The Excise Department and the Government shall be under no 
obligation to grant any particular number of L-7Z & 	liquor 
licenses. - rho holder of L-1 licenses shall not be entitled to any 
compensation or relief on the ground that a particular number of I.- /Z & 
I.-7SP1 liquor licenses was not granted. 

iv) Each I.-1 license holders will need  to have a separate bonded 
warehouse . license.. in • the: form of.-,.L-31-:.The-Ftis ensee sl rall be 
resPonsible for any act of ,orniSsIon.: or commission done by the 
business entity or by the person appointed by the bUsihesS 'entity as 
authorized representative/executive/ manager / agent or attorney for 
carrying out day to day business affairs. The person so appointed once 
shall not be changed during the currency of the license without the 
prior Intimation to the peputy Commissioner Excise, Government of 
NC of Delhi (hereinafter called "the Deputy Commissioner", 

3.1.6 OTHER CONDITIONS OF LICENCE: 

i) License ih Form L-1 for the licensing period shall. be  inter Oa subject to 
the general conditions as contained in Rules 34, 35, 36, 37, 38, 39,. 50, 
51, • 53, 61, 62, 6'3 and 66(1) of the Delhi Excise.  Kules,..2010,„ and. 
erderSlinstruaians issued there under, from time to time, and any law 
in force in the National Capital Territory of Delhi rotating to liquor and 
bonded warehouses. 

ii) These terms and conditions, unless repugnant to the express 
provisions of the Delhi Excise Act, 2009, and the Rules made there 
under, shall be in addition to the said Act and the Rules which are 
doomed to be incorporated in these Terms & Conditions as if they are 
expressly set out herein. Applicants are advised to access, road and 
understand the same befoie applying. 

iii) The Wholesale price (WSP) for the brands of the Indian Liquor arid 
foreign whisky/ Door/ Wino/ Rurn/ Gin/ Vodka/ Liqueur/ Alcopop/ Mixed 
Alcoholic Beverage which qualify for the registration for the year 2021-
22 will be fixed by the Commissioner under the Delhi Excise Rules, 
2010. 
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St. 
No. 

e 
j\C))  iv) The licensee shall keep at least one week's stock in his bonded 

warehouse at all times, of all the brands approved for sale in the 
National Capital Territory of Delhi, so that uninterrupted supply to the 
retail vends in the form of L-7Z, l_-7V & l_-7$P1 can be maintained 
throughout the licensing year. In case, the licensee fails to maintain the 
required stock, action under section 16, 1-7 and ether relevant sections 
of the Delhi Excise Act, 2009, shall be taken against him. 

v) All the licensee will be bound by the provisions of Delhi Value Added 
Tax (VAT) Act, 2004. 	. 

vi) The Deputy Commissioner (Excise) and the licensee shall monitor 
demand supply patterns, assure norrnalizatiOn of sUpplies to retail 
vends in the form of l_ 7Z, L-7V & L-7SP1 and shall prevent supply of 

- spurious- and adulterated:liquor by. manufacturers;, yend -.owners: acid 
wholesale distributors. 

vii) Each Licensee should set-up a Government approved mechanism/ 
laboratory at its bonded warehouses granted in the form of L.-31 to 
check the presence of spurious liquor in each batch of liquor received 
from the Manufacturers. Ttio L1 license holder will have the right and 
responsibility to systematically check the product being sent to thorn for 
spurious liquor arid will have to inform the Excise Department in case 
any spurioUs liquor Is found in their supplies. Excise Department will 
separately issue SOP in this regard. 

viii) Breach of terms and conditions may resul, in non-issue of 
import/transport permits and suspension/cancellation of L-1 license. 

3.1.7 DECLARATION OF EDP: 

The EDP will be declared on the basic promise of lowest EDP/Ex-
BreWery/Ex-Winery Price (EWP) Price net of all duties/fees, 
discounts/Commission of whatsoever nature allowed in respect of any 
market in India, excluding NCT of Delhi and CSC?, 

ii) For this purpose, the minimum ex-distillery price (EDP)/ Ex-E3rowery 
Price (EBP)/ Ex-Winery Price (EWP) during the period of 1s' April 2020 
to 31°  March 2021 will be the basis for the fixation of the pricing. 

iii) It shall be incumbent upon the supplier to pass on' the benefit of 
lowering of EDP/EBP/EWP in any of the States post approval in Delhi, 
within 7 days to the Excise Commissioner of Delhi,, to-enable him to re-
fix the WSP. 

3.1.8 FIXATION OF WIIOLESALE PRICE: 

Price to+ final WSP/ Pri 'e to Retailer will be fixed by the iNcise Commissioner as 
iMi.ief 1 

(a) 	For IMPL: 

Price Parameter 

EDP.(per 
.tHxport Pas.s.fees ter case 
import15...sstLFees...  

Rate of Calculation 

Determined 
Asper.Exporting_Statti.ltile_ 
pfiOyer case . 	 

Page 10 01 70 



Rate of Calculation Price Parameter SI. 
No. 

6 
7 
8 

10 •. 

Cost, Insurance & Freight (per 
unit) 
Customs Customs Duty (per unit) 

impprt fee (per quart) 
Profit Margin (per unit for 
manufacturer) 

..EDP  (deemed)_ 	• 
'Profit margin for L1 
\AISIP..(por unit) 
Excise Dt.iy(per unit) 	 
VAT  
Price to Retailer 

Determined 

As per the Customs Act 1962 & 
Rules 
Rs.50/-
Determined by Licensee 

_ 
11+2+3+11_ 

12%Of 5 	 •  
=(5+6) • . 	•  	• 
-As per Rule 152  
Applicable Rate x 
= 7+8+9 

Freight Char;jes  
f`jafka Charges (per case).  

6_ Insurance Charges (per easel_ 
7 	Landed Price 

Margin 
9 

Excise  Duty..__ 
if VAT 
12 	Price to Retailer 	 

e . If • 
00.3% oy #1 _ 	 
=0+2+3+4+5+6) .• 
12% of #7 

As per Rule 152  
Aspiic±4314LyAr Rate x (9+191_ 
.(9410+11)  

1:1300 + 030 per  km for 600 cases 
010 

(b) For Foreign Liquor(F1.): 

3.1.9 LOGISTICS AND INFRASTRUCTURE: 

For implementation of the Excise Supply Chain Information Management System 
(NSCIMS), the standard operating procedures for barcoding shall be made available 
to all the licensees of the Department of Excise, Entertainment and Luxury Tax of 
NCT of Delhi, who. shall be required to procure, install and make necessary 

firdkrt 	 mitt-a gtruatire- 	hiS kie-rige 	 • be 
required for successful implementation of the Excise Supply Chain .Informatkin 
Management System. The Licensee shall adhere to all instructions/orders of the 
Dopartment regarding supply of consignment to the retail vends of liquor. This 
includes instructions/orders regarding bar Coding. Further, Excise Adhesive. labels 
(FM s) manufactured by SPNICIL shall be 'implemented in a timely manner as and 
when directed by the Department. The new labels that would be introduced will have 
high end security features which cannot be cloned and duplicated, thereby 
extenuating the chances of duty evasion. 

3.1.10 The grant of L-1 (wholesale) license shall be subject to' the acceptance of 
these terms and conditions as a whole and the licensee should adhere to all 
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• e"*. • 	. 
• ) 	provisions of the Delh Excise Act, 2009, the Delhi Excise Rules, 2010 and 

kf-) 	instructions issued there under. 

3.1.11 An officer to be designated as Deputy Commissioner (Wholesale Operations). 
The officer shall have the following responsibilities:- 

I) 	To prevent unfair trade practices, to monitor operations and ensure 
overall supervision of wholesale dealers 

ii) To constantly monitor demand supply patterns, assure normalization of 
supplies. DC will have authority to take necessary stops to ensure that 
the supply to retail vend from wholesale are smooth. 

iii) To prevent supply of spurious and adulterated liquor by manufacturers, 
vend owners and. wholesale,distriboters.,-. 	, 	 . 

iv) To ensure equitable distribUtien of stock arnong all vends by 
wholesaler:. 

v) To ensure no wholesale licensee encourage brand pushing. • 
vi) To conduct surprise checks on distributors bonded warehouse, 
vii) To ensure CCTV system implementation at all distributor bonded 

warehouse with a live feed being centrally provided to the DC office. 
viii) To ensure no branding violations are encouraged by wholesalers. 
ix) To ensure track and trace under ESC IMS. 

3.1`.12 	The license will be cancelled In case any of the above conditions is 
violated with a perrhanent ban on distributing liquor in Delhi and the entire license 
foes will be forfeited. The Commissioner/Deputy Comthissioner reserves the right to 
cancel or suspend any L-1 license as per provisions of section 17 of Delhi Excise 
Acl, 2009. 

3.1.13 	The Government reserves the right for a mid-term review of manner of 
levying duties I fees and amount of duties / foe etc. to be paid / payable in case any 
amendment is made to tt o Act, Rule or Law related to liquor & bonded warehouse in 
Delhi during the period of license. Accordingly the changes if any shall.  be  binding on 
all the 	licensees. 

3.1.14 	Sustainable and eco friendly alternative packaging material like Aseptic 
carton packs e.g. tetra packs may be allowed/encouraged. Excise department will 
work with industry to monitor the quality standards for the same. 	• • 

3.1.15 	The detailed terms and conditions for the grant of wholesale licenses in 
Form t -1 is annexed. 

4. 	FRAN1EWORK FOR GRANT OF RETAIL LICENSE IN FORM OF L-7Z, L..7V 
& L-7SP1 IN DELHI: 

4.1.1. I he priority of the Government is to promote consumer choice and availability 
of popular as, well as niche brands so that the customer has a wide choice, besides 
taking systemic measures to check smuggling and bootlegging and ensure that there 
is adequate spread of retail vends in Delhi. The process of granting of the license will 
be such as to ensure equitable coverage so that there is no instance of un-served 
and underserved areas itDelhi including Non-Conforming Areas. The objective is to 
°mum equitable access I liquor supply to all the Wards/areas of Delhi eliminating 
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the possibility for spurious/nen-duly paid liquor. It is also important to ensure 
accountability on part of the licensee in terms of revenue enhancement besides 
keeping in check the emergence of monopolies and cartels. 

Iri..4low of the above, the framework for grant of retail licenses shall be as under: 

i) The number of retail liquor vends will be 849, including five super 
premium retail vends. 

ii) There shall be no Government owned liquor vends for INIFUFL and 
licenses in the form of L-6, L-6FG & L-6FE will become redundant. 

iii) Delhi shall be distributed into 32-  pre-defined zones. There shall be a 
new license in the form of L.-7Z to be granted to each zone 
operator/allottee through e-tender and. bidding..This method of zoning 
and e-tendering shall ensure that each zone operator contributes 
significant revenue in the form of highest bid per zone. 

iv) The revenue collection shall be substantially subsumed into the license 
lee of Retail vends in form of L-YZ and the license fee of each 1. 
shall be paid monthly in equal installments from the date of 
commencement till the end of the fiscal year as per Rule 48 with 'I'he 
Delhi Excise Rules :1.010, 

v) A new license category L-7V shall be granted to each zone 
operatoriallOttee holding license in the form of L-7Z enabling the 
licensee to operate specified number of retail liquor vends in the zone. 

vi) Allotment .of 32 L-7Z licenses and 1344 L-7V retail vends licenses shall 
be made .through e-tender process with the-  reserve price'for license 
'fees as .the base for bidding. 	' 

vii) The vends in the airport zone will bealloWed to 'operate for 24: hours 
arid will be further permittecjto have shop ih shop concept for exclusiVe 
display of various brands. 

viii) There shall be a new category of retail vend license, in Form 1..-Pi 7S-
Super Premium l..icense, which shall be 5 in . number and shall be 
premium, international quality retail vends and shall offer hIgh-end 

exppriences for consumers. These 5 Super Premium licenses 
(1..-7SP1) will be tendered separately in one group to one entity to be 
opened anONhere in the city except the Airport Zone. 

ix) The reserve license fee for Super Premium (t..-7SP1) vends shall be 
two and a halt times of the Average reserve lideriSe fees of a L-'/V 
vend in Delhi. 

x) Average reserve license fees of a vend in Delhi = Sum total of reserve 
price of all zones/ total number of vends (849 vends) 

4.1.2 ELIGIBILITY TO HOLD A LICENSE: 

i) 	No manufacturer or wholesale license holder will be allowed to bid for 
zonal license of retail vend or vice versa. If retailers and 
manufacturers/wholesalers are common entities, there is possibility of 
formation of syndicates leading to overcharging and brand 
influencing/pushing by entering into exclusivity arrangements with 

A cortain brands at the cost of exclusion of others. The retail license 
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holder 	should 	not 	have 	any 	manufaoturing 
facilities/ istilleries/broweries/wineries anywhere in the country or 	2. 
abread either directly or through any sister concerns/related entities. 
For this purpose, sister concerns/related entities shall mean that the 
entities should not have common proprietor or partners or directors. 
Majority ownership (51% or more) of the proprietorship or partnership 
or company should not lie with the same person in all the entities. The 
entities should riot have a holding-subsidiary relationship or are not 
subsidiaries of the Same holding company. 

ii) Any private legal entity or individual who has proof of filing Inceme 'Fax 
Returns for the last three assessment years is eligible to participate in 
the bid. 	• 

iii) The entity to participate in the tender for zonal license of retail vend should 
have net worth of at least Rs.6 crore, if the.  entity intends to participate in 
tender for One zone and net worth of at least Rs.12 crore, If the entity intends 
to participate in tender fur more than one zone. 

iv) No entity will be allocated more than two zones in order to ensure that 
there is no market capture and cartelization. 

v) The carpet area of the retail vend holding license in form L-7V should 
riot bo less than 500 sq. feet (An exception with the approval of the 
Government could bo made only for vends in non-conforming areas) 
and not more than 2000 3q Peet. 

4.1.3 LICENSE FEE: 

i) 	Each zone holding L-T!_ license shall have a reserve license fee on the 
basis of the following formula: - 

I. 

1. 

0. 

U. 

Existing License 

Excise Duty 

fee =Rs. 8 lakhs multiplied by 
zone 
(For Airport vends the tees 
Rs. 16 lakhs Eltilr vend 

in the 

existing 
vends in 

pro-rata 
+1.2s. 

• 

number of vends 

would be calculated 

of the all 	the 
liquor (L-8) 

to be apportioned 
_zone 

on FICR (including 
be apportioned 

195.20-  crores 
croros) 

=2019-20 Excise Duty 
vends excluding Country 
lIxtinpued zone 
=2019720 (VAT on whoTesale.i.e.T.17.17iTrWo; 
VAT on retail i.e. 130 crone) 

_pre  rata to the vends in  that 
=2019:20 Total Excise duty 
additional excise duty) to 
to the vends in that zone (Rs. 
21.12 creres= Rs. 216.32 

Average VAT 

Lxoise 	Duty 
including 
Nxcise duty on 

Excise 	duty 
Stock lying in 
b/w 	IN receiving 

Total 	revenue 

on 	FicR 
Additional 
ICR 

on 	Buffer 
BWl-I (DR 

& W 
. 	_ 

 for 	the 

=2019-20 Excise duty on Buffer stock lying in 
BM' (Diff. b/w Ifs receiving & TN receiving) Rs. 
54.08 crore 

r_onc in 2019-'42_ 
fT -4166/0 of 6 ----------- Add 10% to account 

growth ..P.1tE.,.9T.!.Y.(2z31 
tt. Iota! 	Reserve 	Liceriso 

tee of the zone 
=6+7 	(Rounded 
number) 

oft to the nearest highest 
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ii) "rhe license fees for the first year will only be charged one pro-rata basis from 
the scheduled date of commencement of business to the end of the fiscal year 
2021-2022. For illustration, if there are 9 operative months left in the fiscal year 
after the scheduled date of commencement of business, the license fees will be 
payable only for .9 months calculated on pro-rata basis. The license) fee of eacti 
zone shall be paid by the licensee in accordance with the provisions of Rule 40, 
wherein a licensee shall, by the 7th of the month in which he begins his 
business under his license and thereafter by the. 7th of every subsequent 
month, pay in advance one-twelfth of the annual license fee till the whole fee is 
paid, "the successful bidder shall deposit 25% of the annual license, fee as 
security in accordance with rule 48.The ZS% security deposited by the licensee 
shall be adjusted at close of the year. He may, however, at any time, pay the 
whole amount due if he so wishes. 

iii) If a licensee defaults in paying the monthly advance license fee, either partially 
or fully, then he shall be liable to pay, on the sum due, a simple interest at the 
rate of 12% per annum from the• date next following the day on which such 
payment became due. Further, if the default continues beyond the 15th day of 
the month, then an additional penalty at the rate of 0.1% per day on the sum 
due till the date of actual payment shall be levied. Further, if the licensee fails to 
pay all the dues (including interest and penalty) by the last day of the month 
then security deposit shall be forfeited and the license shall be cancelled and 
re-tendered. The  licensee will also be blacklisted and prohibited from 
participating in any other tendering process for a period of two years. 

iv) License fee shall be per zone and there is no method for per vend license fee, 
as the sucpessful bidder of the zone will have to pay:the pro-rata monthly, fee 
for a zone as a whole evenif for any reason he 	to•set.up.k 	the- 
prescribed number of vends in his zone, 

v) The license fee may be increased on an annual basis to be determined by the 
Government every year. 

i 
4.1,.:1 DISTRIBLITiON 9F RETAIL VENDS IN DELHI: 

i) rrie 272 wards in 68 Assembly Constituencies are divided into 30 zones. each 
zone shall have 9-10 wards arid shall be allowed to have a maximum of 27 
retail vends (L-7V), having on average 3 retail vends in each ward. However, 
each zone operator (L.-7Z licensee) will have to operate 2 'mandatory vends' in 
each -ward allobated in the zone and the remaining vends will be 'freehold 
vends' that can be.operated anywhere within that zone. 

ii) The New Delhi and Delhi Cantonment Assembly Constituencies do riot have 
Wards and 29 vends shall be allocated for New Delhi and Delhi Cantonment 
Assembly Constitu3ncins together. 

Ili) There shall be 10 ratail vends at the Indira Gandhi International Airport. 
iv) rhe distribution of -7V retail vends in wards shall be as under: 

z 
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a Zonos 

Vend 
s hi 
each 
Zone 

Total 
Vornis 

Wards 
-Alloca

tld 

Wards 
in 

each 
Zone 

tory 
Vunds 
In each 
Ward 

Total 
Manda- 

tory 
Vends 

rrechold 
' \fonds 

Mandatory 
Vends in 

cacti Zone 

. 	............ 

Freithurd 
Venda in 

each Zuni, 
(approx.) 

MCI) Area 30.  27 810 272 lia 544 26(3 	18* 

NOW and 
Cantonment 

Area 
1 29 20 0 0 0 0 0 0 

Delhi /tarpon 1 10 10 0 0 0 0 () 

Total 32 
849  272 

'NOTE: DUO to rounding off, 2 Zones will have 10 Wards each while the other 28 will 
have 9 wards each. However, each zone will have exactly 27 vends. 

(v) 	Distribution of Municipal Wards in the Zones and the base reserve license fee 
is annexed, 

4.1.5 TENDER PROCESS FOR ALLOTMENT OF TtlE ZONES: 

i) Allotment will be made through 0-tender process with the reserve price 
for license foes as the base. 

ii) A non-refundable participation fee of Rs.10 lakh per bid is prescribed 
for each valid bid per zone. 

iii) An entity is free to bid for as many zones as it chooses including all the 
32 zones. 	 • 

iv) The -bids will be opened in a pre-determined order, e.g. Zone-1, Zone 
Zone-32, to be decided and published by the Government before 

opening of the bids. As and when any particular entity is declared 
winning bidder for two zones, the said entity's bids for the remaining 
zones will be considered invalid and will not be opened. 

v) If any applicant wishes to participate in the bid for only one zone then 
lie . shall submit art EMD of Rs.30 crone. If he wants to participate in 
more than one zone, he shall submit EMD of Rs.60 crone. This EMD 
will be refunded if the applicant does not .win the 'bid. ' If the applicant.  
does not accept the license after winning the bid within the stipulated 
time frame, the EMD amount shall stand forfeited. 

vi) The successful bidder for a zone shall provide a security deposit to 
match 25% of the winning bid amount within one week of the date of 
issue of Letter of Offer, after adjusting the initial EMD. If a successful 
bidder fails to pay the 25% security deposit, the EMD shall stand 
ferteited. The bidder will also be blacklisted anti prohibited born 
participating in any other bidding process for a period of two years. In 
case, the security deposit is less than the EMD, then the remaining 
amount will be adjusted towards the payment of first month license fee, 

vii) The winning bidders for t_-7Z- license will get a time of 90 days and L-
78P1 Super Premium outlets will get C months from the date of issue 
of I.-7Z & t_•7SP1 license to commence business in all their shops. This 
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scheduled date ,of commencement will be non-negotiable and if any 
licensee is unable to start operations (partially or fully) by then, they will 
still be liable to pay the first installment. 

viii) If the licenSee is found being engaged in major malpractiCes, its entire 
zone license will be cancelled immediately and re-tendered thereafter. 

ix) For airport zone licenses, the H1 bidder shall be issued the I.-7Z 
license only after obtaining No Objection Certificate (NOC) from the 
Airport Authorities within 30 days. After grant of the lidense, the Airport 
Zone Licensee will get a time of 60 days from the date of issue of 
license to commence business in all their vends. This scheduled date 
of commencement will be non-negotiable and If any vend is unable to 
start operations •by then, they will have to still pay the first installment. 
If, for some reason, the H1 bidder falls to obtain NOC from Airport 
Authorities within 30 days; then the offer will be given to the 
subsequent bidder (H2, H3 etc. In that order) subject to the condition 
that the license fee shall be that of 	rate, 

4.1.6 TERMS & CONDITIONS TO BE FOLLOWED BY RETAIL LICENSEE: 

i) proposed retail vend in the form of L-7V should comply with Etule 
61(1) of the Delhi Excise Rules, 2010. The retail vends can be opened 
in any of the markets, malls, commercial roadshAe.as. local shopping 
complexes (LSCs) etc. as long as the standard rules arid regulations of 
opening a new vend in Delhi is followed which includes restrictions on 
opening vends within a specified distance of schools, religious 
institutions etc. 

ii) Every vend shall provide a walk-in experience and designed 
accordingly. To illustrate, customers will not be :allowed.-to crowd 
outside a vend or in the pavement and buy throygfrthe.counter: Each 
customer shall be given access inside the vend and the eritiie ilelectiOn 
and sale process shall be completed within the vend' premise. The 
vend to have closed glass doors. 

iii) Vends will need to be air conditioned and well lit. 
iv) Each vend will have CCIV cameras installed inside and outside the 

shop and the recording shall be maintained minimum for a period of 
one month, 

v) Adequate security arrangements shall be provided by the licensee in 
and around each vend. 

vi) Licensee shall be responsible for law and order and security around 
their shop.. In case the shop causes nuisance for the neighbourhood 
and complaint is received by the Government, the license of that 
particular vend will be cancelled. However, there shall be no reduction 
in the license fee for the zone. 

vii) The retail 'licenses shall be renewable subject to timely payment of 
license fee and compliance of all the rules and regulations. 

viii) The licensees will have to ensure compliance of all the terms and 
conditions of the license including but riot limited to: 

Page 17 of 76 



I) 

ii) 

a. Timely prayn•ment of tees 
b. Ensuring walk-in retail experience 
c. No Major complaints frohi the nearby community against the shop. 
d. Neighborhood should not experience .any disturbance due to the 

vend. 
e. Maintenance of law and order and good conduct in their vicinity. 
f. Ensuring no spurious liquor is sold. 
g. Ensuring no brand pushing to consumers.. 
h. Ensuring consumers have choice of brands in their vend. 
I. Mandatory purchase of supply from L.1 license holders in Delhi etc.• 

and no direct purchase from manufacturers. 
J. Ensuring no underage person is-sold..alcohol. and, an,ID.:.check..is • .• 

conducted when necessary. 
k. Licensee will ensure no dry snacks or cooked' food outlet gets 

opened right outside the shop which encourage people to drink 
arid loiter around the shop itself. 

The compliance at license parameters end maintenance of law and 
order in the vicinity of his vends shall be an important parameter to 
decide whether his zonal license should be renewed at the end of year, 
Stringent penal action will be taken against any licensee if any of the 
conditiona are riot complied to Including but not limited to immediate 
cancelling of the license of the particular vend. It may also load to non-
renewal of zone license in subsequent years. 

d) 
	

'The detailed terms and conditions for the grant of Retail licenses in 
Form L-'/Z. is annexed. 

4.1.7 SPECIAL CONDITIONS FOR SUPER PREMIUM VEND- L-7SP1: 

The retail vend in the form of L-7SP1 should comply with Rule 5'1(1) of 
the Delhi Excise Rules, 2010. 
The winning entity for the 0-tender of 5 L-7SP1 licenses shall tie-up 
with any One or more of the zonal operators (excluding Airport Zone) 

. and convert their existing vends Into a super-premium vend by arriving 
at a mutual agreement with the zone operator holding license in the 
form of L-7Z, 
Super Premium Vends shall have a minimum carpet area of 2,500 Sq. 
Ft 
Super Premium Vends will be allowed to sell products only above Rs. 

200/- MI-2P for Beer and above Rs. 1000 Retail price For all other spirits 
including but not limited td Whiskey, Gin, Vodka, Brandy etc. 
Super Premium Vends will need to stock at least 50 imported (BIC)) 
liquor brands including wines (BE.CRS) etc. brands in the store. 
The Super Premium Vends can dedicate up to 10% of their .space to 
sell ancillary products such as Cigars, liquor chocolates etc., high-end 
art paintings, high value merchandise such as bottle openers, ice 
boxes, bat glasses etc. 
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vii) The Super Premium Vends can setup a tasting room. within the 
premise which will have to be an enclosod area, not visible from rest of 
the store, This room can only hold training and tasting sessions. 

viii) Super Premium Vends are permitted to have shop-In-shop concept for 
exclusive display of various brands in exclusive shelves, so that the 
customers can walk-in into the display for their selection of products. 

ix) Super Premium shops will be allowed to be open WI 11 PM, one hour 
extra from L-72/1.-7V licensed vends. 

x) The mechanism for adjusting the license fee of the 1...-7sP1 licensee 
against the.t.-7.211..-7V shall be that L-7Z L-7V will continue to pay the 
total zonal fee and a pro••rata.adjustment for• the vend tied-up with L-• 
7SP1 will be made against the monthly license fee payable byLe7SP1 
licensee. To illustrate, a • zorie cOnSiatit421 
license fee of Rs.270 crore per annum and the L-78P1 consisting of 5 
vends is allotted at a license fee of Rs.125 crore; in this case assuming 
that the 1.-7SP1 licensee takes all the 5 vends from this particular zone 
then the zonal licensee will pay annual license fee of Rs.270 crone and 
the 1.-7SP1 licensee will pay annual license fee of Rs.75 crore i.e. after 
taking the, pro-rata adjustment of, Rs.50 crore. 

):1) 	The license fee may he increased on an annual basis as determined by 
the Government. 

xii) 	All the other conditions applicable for i_•7V shops would apply unless 
specifically mentioned as an exception in the above points. 

4.1.8 QUALIFICATION CRITERIA FOR 1..-7SP1 

i) The reserve license fee for Super Premium (L-7SP1) vends shall be 
two and a half times of the Average reserve license fees of a vend in 
Delhi. Average reserve license fees of a vend in Delhi = Sum total of 
reserve price of all zones/ the number of vends excluding the'five super 
premium outlets (849 outlets).  

ii) Allotment will be.made throUgh e-tonder'process with the reserve price 
as the bear:: license fees. The participation Fee of Rs.10,00,Q00/- shall 
be leVied for participation in the tender process. The EMI) for 
participation in the bid shall be Rs.15 crores. 

iii)-  Any entity or individual bidding for Super Premium Vends must have 
experience of operating high-quality liquor vends anywhere in India. At 
least one of these vends should be a walk-in experience store with 
2,500 Sq rt or above retail area and operational for at least one year•. 

iv) Any entity or individual bidding for Super Premium Vends should have 
experience of retailing of over 50 1310 brands 

v) Joint Ventures between entitles are also eligible to apply. In case of a 
Joint Venture, at least one of the partner firms of the Joint Venture 
should have the required experience individually as detailed above. 

vi) The detailed terms and conditions for the grant of Retail .licenses in 
Form L-7SP1 is annexed. 

0-1HER CONDITIONS OF RETAIL. LICENCES 
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Every license in form of L-7Z, L-7V and L-7SPlshafl be granted 
subjected to the conditions. that the licensee shall comply with the 
provision of Delhi Excise Act, 2009, the Delhi Excise Rules trained 
thereunder, terms and conditions of grant of license in form Of 	t:- 
7V and -7SPland orders issued by the Excise Commissioner from 
time to time. 

ii) L-7V & L-7SP1 Licensee will be entitled to retail sale of Indian and.  
Foreign liquor arid shall procure all categories of liquor only from L-1 
licensee. 

iii) No person to whom license has been granted license in Form L.-7Z, L•• 
7V and L-7SP1', shall be entitled to claim renewal.. thereof .and no claim 
shall lie for damages or otherwise in consequence of any refusal to 
renew a license on expiry of period for which the sarne remain in force; 

iv) Every licensee in Forni L-7Z, L-7V and L-7SP1 shall be bound to 
furnish a iy/all information in connection to their operations truly and 
faithfully within the time prescribed by the , Excise Department. Any 
refusal to furnish the information, furnishing of false information or non-
compliance of orders will be regarded as breach of Terms and 
Conditions on which the license is granted: 

v) In case of a surrender of a retail license by a zone alloitee, the security 
deposit shall be forfeited and the zone will be re-tendered and the said 
licensee will be prohibited from participating in the bidding process for 
a period of two years. 

vi) Shifting of retail vends (L-7V & 1.-SP1) shall be allowed and no 
additional fees will be charged for the same. However, the condition of 
number of mandatory and freehold vends in a ward/zone will need to 
be maintained. 

vii) Retail license will be a renewable license to be given by the Excise 
Department as per the Rules, 

viii) After the completion of the tendering process, the L-7Z licensees will 
be given two weeks time to submit their inputs regarding the MRP to 
the Excise Commissioner. The Excise Commissioner will fix IMP for 
each product after taking into account the inputs from L-7Z and L.-7sPi 
licenseeS and the price of the product in. the neighboring States i.e 
Haryana,';  Uttar Pradesh, Punjab and Rajasthan. The Excise 
Commistlioner will also provide an opportunity of being heard to each 
t_- 77_ <and L-7SP1 licensee as prescribed in Ruie 54. Similar process 
will be f011owed at the time of introduction of new brands during the 
course of the year. The licensee is free to give concession, rebate or 
discount On the MRP 

ix) HCR segment shall directly purchase only from retail vends (L 'IV & 
SP1) and not from L1. Similarly, events, weddings and any other day 
permit holders such as P-10, P-10A, P-13, P-1OE shall buy only from 
retail vendors (L-7V & L-SP1) and not from L-1. 

sk ‘d 
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	In-Shop branding will be allowed but no branding will be allowed 
outside the she!) in any form except the -signboard for the shop itself. 
No branding, standees, banners, installations should be put anywhere 
outside the shop. The branding will have to be strictly limited INSIDE 
the shop. 

4.1.10 POWER TO SUSPEND/CANCEL LICENSE 

1) 	The Authority granting license in form of L-7Z, L-7V and L: 70P1 may 
suspend br oancel the license as provided under Section 17 of the 
Delhi Excise Act, 2009 in the following circerps1atipps,,,elter ing . 	 . 	.  
reasonable opportunity of being heard:- 

a) If the license Is transferred or sublet by the holder thereof without 
the permission of Licensing Authority; 

b) If any excise revenue payable by the holder thereof is not duly paid; 

c) In the event of any breach by the holder of license or by his servant 
or by any one acting on his behalf, with his express or implied 
perrhission, ci any of the Terms and Condition of the license; 

d) II the holder of license or his agent or employee is convicted of an 
offence punishable under Delhi Excise Act, 2009 or any other law 
for the time being In force, relevant arid connected with Excise 
matter relating lo Excise Revenue or of any cogni7.able and noir 
bailable offence under any other relevant law; 

e) If the plarpose ler which the license was granted, ceases to exist; 

f) It the license has been obtained through .misrepresentation or fraud. 

ii) Th6 Licensing Authority • may order forfeiture of part or whole of 
Security Amount in case of breach of any of the Idrms and Conditions 
of license 'n form of L-7Z, L-7V and L-7SP1. 

iii) The Tenn & Conditions of the Delhi. Excise Act,--2009 and. Delhi Excise 
Rules, 2010 and all orders/directions Issued there under shall be 
deemed t form an integral and inseparable part of the Terms and 
Condition. as if they wore expressly set out in the Terms & Condiiions 
for grant Of license in form of L-77_, 1.-7V and L-75P1. Applicants are 
also herb advised to access, read and understand the same before 
applying. 

4.1.11 POWER FOF FORFEITURE OF SECURITY: 

In case of a surrender-of a retail license by a zone allottee, the security 
deposit shall be forfeited and the zone will be re-tendered and the said licensee will 
also be blacklisted and prohibited for participating in any other bidding process for a 
period of Iwo years. 
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4.2 	Simplification and Rationalisation of liquor pricing including Excise 

Duty and VAT: 

4,2.1, Since the entire Excise duty and VAT has been subsumed into the reserve license 
lee le( n•oluil ..,ends, It Is decided that Exoise Duty and VAT shall bo charged for bettor control 
and accounting by the Departments. Hence Excise Duty and VAT shall be charged al the 
rate of 1% each, HoWeyer, the VAT for consumption "on" the premises (HCIZ sector) shall 
continue to be levied.at the rate of 25%. 

4.2.2 This will rninhnlie the possibilities of siphoning or avoidance of VAT, Excise 

duty. 

4.3 Sale through Canteen Stores Department (CSD) 

At present, sale of Indian Liquor and Foreign Liquor through Canteen Stores 
Depertment (holders of License in Form L-23/L-23F) is given rebate 'of 50% of the Excise 
Duty on Indian Liquor and 25% on Foreign Liquor. Under the New Excise Policy, the Excise 
Duty is being substantially subsumed into license fee of Retail Vends. It is proposed that the 
supply of liquor to the defence personnel should continue seamless and in such a manner so 
that csn Store are not burdened by such a heavy license fee as Is being expected from the 
reguler retail vends. Further, the GoM has recommended that the Excise duty shall be 
maintained approximately at the current rotes and necessary amendment be made in the 

Ai present, the excise duty contribution from Sate through CSD for the year 2020-21-
was 91.87 cr. Accordingly, it is proposed that rate of Excise Duty for Indian and 
Foreign liquor shall be 65% of the Wholesale Price (WSP) on sate through Canteen 
Stores Department. At this proposed rates, the overall excise revenue from CSD shall 
remain at approximately the same level as in the previous years. The change in duty 
will however lead to proportionate lower Excise duty levy in lower segment brands vis-4-vis 
the premium segment brands with the overall tax revenue remaining approximately the 
simie Ilse pines of lower segment of liquor Will come down due to rationalization of duty 
iitructui e. However, the prices of prornium liquor brands are likely to rise by proposed 
modification in duty structure. 

4.4 IVIicrobrewery: 

the retail vend of beer manufactured by a microbrewely is granted license in form of L-11 
and is granted for consumption "off" the premises to any independent restaurant as per. 
approved terms and conditions. In regard to mIcrobrewery, f011owIng terms and Conditions 
shall also apply: 

4.4.1 Draught beer shall be allowed to be taken away in bottles or 'growlers'. 

4.4.2 Draught beer shall also be allowed to be served at permitted events which 
have the P-10, P-10E, P-11, P-13 permits. However, wherever draught beer is being • 
served as a take away, clear signage and information will be need to put up about its 
short shelf life and the bottles will have to mention the expiry date clearly. 

4.4.3 Micro-Brewery shall be allowed to supply to other bars and restaurants who 
have L-15, L-16, L-17, 1.-19,1,20, I.-21, L-28, L-29 & L-38 licenses, 
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4A.4 The orders can only be placed by the above license holders through a retail 
vend (1.-7V/1.-7SP1) who will procure the prodyot from an Ll distkbutor. 

4.4.5 Each micro-brewery will have to appoint a L-1 distributor for any *off-premise 
sale. 

4.4.0 *I he 1,-1 distributor and the Micro-Brewery will have 'the responsibility to 
reinforce the, expiry date and ensure no product outside the expiry date is being sold 
at the outlets, 

4.4.7 Any L-15, L-16, 1,17, 1.:.19, L-20, L-21, 	L-29 and L-38 license holder 
found selling draught beer after its expiry date will,  immediately • have his lieenSe 
revoked. 

4.5 	timely implementation of the new barcodes: 

Excise Department has introduced Excise Adhesive Labels with, high end 
security features manufactured by Security Printing and Minting Corporation of India 
Limited (SPMC114 to avoid tax evasion and plugging leakages in supply chain and 
haw signed an agreement with SPMCIL. 

these EAt.s have necessary clauses regarding advanced technology and high 
security features I.e. (anti-counterfeiting special tag printing ink, mark with 3-D 
features and Online verification of labels with Check° App) used in the printing of 
EAL, developed by Irr Kanpur. Accordingly: 

4.t.1 'Me Excise Adhesive labels (EALs) manufactured by SPMCIL shall be 
implemented in a timely manner. 

4.5.2 The new labels have high end security features which cannot be cloned and 
duplicated, • thereby extenuating the chances of duty evasion. .Further, till the . 
implementation of the new barcodes, the present system of bar-coding arid ordering 
through ESCIMS will continue. 

4.0 • Special Inspection Teams: 

The Excise Department is the final authority that has been entrusted with the powers 
to plug the revenue leakages arid protect valUable Government Revenue under the 
provisions of Delhi Excise Act, 2009, Delhi Excise Rules, 2010 and terms and 
conditions framed thereunder in. Accordingly: 

4.6.1 Special Inspection TeliTTIS will be set up to constantly check and examine the 
conduct and operation of retail vends and warehouses to ensure that none of the 
licensing terms are being violated. This will be done to maintain the quality standard 
that is expected of any shop being set up in Delhi. 
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4.6.2 An officer to be appointed as Deputy Commissioner (Wholesale 
Operations). 

'L6.3 Constitution of special teams for sample-collection: Teams will be sot up to 
systematically pick up samples from bonded warehouses, retail vends, hotels, clubs 
and restaurants across all brands and the report of the same will be published on the 
websife, Any L-1 license holder or retail shop owner found In possession spurious 
liquor will lose their entire license and will be subject to criminal proceedings as per 
applicable laws. They will be permanently black listed and barred from Operating in • 
Delhi and in good faith, .the information of the same will bp 'provided to the Excise 
Department of all other States. 

4.6.4 Supply of spurious liquor is a serious public health hazard. To keep this in 
check the Government of Delhi will setup a state-of-the•art lab which will specialise 
in detecting spurious and counterfeit liquor. Government will work with the industry to 
set the safety standards and practices for the same. 

4.7 New License in the form of L-38 for Banquet Halls, Party Places, Farm 
i louses, Motels, Wedding/Party/Event Ventres 

Currently, Banquet Halls, Party Places, Farm HouSes, Motels, Wedding/Party/Event 
Venues are required to avail temporary license in form of P-10, P-;10A, P-11 & P-13 
for parties and functions organized. Accordingly: 

4.7.1 New license in the form of L-38 for Banquet Halls, Party Places, Farm Houses, 
Motels, Wedding/Party/Event Venues with permission to serve Indian and Foreign 
liquor in all the parties hosted at their. premises on payment of one-•lime annual lee 
as per ate following slab:- 

Carpet Area of Banquet fialls, Party 
Places, Farm Houses, Wedding/ 
Party/Event Venues 	(in Sq.170_ 
tipto 5,000 • 
Above5 000_ aratupto 15,000_ 
Above 15,000 

No. 

a).  
b) 

Fee (in Rs.) 

. _ 
5,00,000 _ .... 	. 

10 00,000  

•:.7.2 No separate P-10 license will be required at any event being conducted at 
lItese venues once the yearly license is acquired. 

4.7.3 The area will be calculated on the basis of the entire usable carpet area which 
is leased out for events and gatherings. In case of venues with multiple floors, the 
carpet area of each floor will be calculated. 

4:7.4 'Hie venues which conduct multiple events will have to take this mandatory 
tiennse in order to serve liquor in their premises. 
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4.7.5 For in-house party or any function In any Cemmunity Centre, the P-10 fee will 
be applicable at the rate of Rs.10,000/- per event, irrespective of the number of 
guesIs. 

4.7.5 To serve liquor in Banquet Hails, Party Places, Farm Houses, Motels, 
Wedding/ Patty/Event Venues, the one-time P-10E license fee will be Rs.50,000/-
per event, if the said venue does not hold regular license. 

5. 	New Policy for Hotels, Clubs and Restaurants (1 CR) 

The hospitality industry is a significant contributor to the State's overall economy-
from providing employMent, generating tax revenues, to being. 4-bum:of weds and 
services from several Other industries and sectors which are dependent and 'are 
positively impacted by it. 	Therefore, It is necessary to create a conducive . 
environment and inwrove the conditions for smooth operation of business in this 
industry. Besides, many of the conditions/restrictions related to Excise operations in 
HCR need to be in sync with the present-day business and social perspectives. 

In order to meet the twin goal of increasing Excise Revenue and providing 
favourable environment and conditions to the licensees of l'ICR segment, following 
objectives are taken into consideration: 

i) That, the license fee sliould be rationalized on the basis of area instead 
of seat covers. 

ii) That, the ago of selling/serving liquor should be in consonance with 
that of the neighbouring States. . 

iii) That, the archaic rules related to not allowing music in independent 
restaurants and pasting of public notice before grunt of NCR licenses 
should be done away with. 

iv) That, the impractical restrictions relating to storage and serving of 
liquor should be removed. 

aj 	That, the requirement of obtaining multiple licenses prior to grant of' I kw 
license may be done away with, Instead, the Fire NOC may be ihe 
only mandatory requirement for obtaining the Bar license. This will go 
a long way towards 'Ease of Doing Business' in the National Capital. 

vi) 	That, the timings of operation of Bars may be brought at par with the 
neighbouring cities. 	• 

• vii) 'That,-  the operational requirements ofFICR-segment-may be-kW:pied.  by 
permitting liquor service in the Open. spaces viz. torrace/balcony/lower . 
urea, additional dispensing counters with nominal fee, easy transfer of 
license, etc. 

5.1' Policy initiatives for Ease of Doing Business 

i) licensees of IICR shall be allowed to serve any Indian Liquor and 
Foreign Liquor in any 'area within the licensed promises, including open 
spaces viz. terrace / balcony lower area of licensed promises with the 
condition that the liquor serving area shall be screened off from the 
public view. 

ii) The bars in Hotels, Restaurants and Clubs are allowed to operate till 
03:00 A,M. except those licensees which have been given license to 
operate round the clock service of liquor. 
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iii) License fee for the HCR segment is rationalized on the bus-  is of 
size/area of the premises duly endorsed on the license, instead of seat 
covers. FL/Ether, annual 10% automatic increase in license fees Is 
discontinued, Decision on fees escalation will be taken on an annual 
basis by the Government. 

iv) The HCR licenses 'shall be issued with the mandatory requirement of 
Fire NOC as per the guidelines of Delhi Fire Service. 

v) Hotel, Clubs arid Restaurants shall have to place Purchase Orders with 
the Retail Licensees only. 

vi) The licenses; will be allowed to serve Indian Liquor, FOreign Liquor, 
wine or beer either in glasses or in full bottles. However, it shall be the 
sole responsibility of the licensee to ensure that.no_cy§leMer..Lekes The 

• Seliied-tettleS"Oet of the 	preinises. 
vii) The licensee may store Indian Liquor and Foreign Liquor at any place, 

including refrigerator, within the licensed premises. 
viii) The licensee may retain two dispensing counters without any additional 

charge. HoweVer, for operating more than two dispensing counters, 
additional payment @ 5% of the applicable license fee per additional 
counter shall be charged. 

L.) 	The requirement of pasting. of public notice before issuance of VICR 
licenses is now dispensed with. 

x) The last grate of payment of excise renewal 'fee ih respect of HCR 
licenses will be 15th March instead of end of February. 

xi) The Terms & Conditions for transfer of License in case of Independent 
restaurants (L-17 and L-19) shall also be applicable to Hotels & Clubs 
(1.-15, 1.-16, L-21, L-28 and l..-29). 

xii) The 11CR licensees are permitted to play any type of 
entertainment/performance including music, and musical instruments, 
dancing, oar singing by professionals or DJ, Live Bands, and Kz.traoke 
on its preMises. 

xiii) There shall be no restriction of shelf life of opened liquor bottle kept in 
the Bar counter in 11CR. 

5.2 	The detailed teens arid conditions for the grant of Retail licenses in 
Form L-15, L-16, 	L-19, L.-20, L-21, L,-28 and L-29 is annexed. 

the prevailing Country Liquor vends shall continue to operate till the new 
Country Liquor Policy iF framed. 

e 	„•-•• 

(ARA20;lKRISI1NA) 
(IAS) 

COMMISSIONER (EXCISE) 
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OFF.SLIQUIIE COM I.SSIONER OF, EXCISE 

GOVT OF NATIONAL CAPITAL TERRITORY OF DELHI 
L81  N BLOCK, VIKAS 	.P. ESTATE, NEW DELHI-110002  

TRIOS AND CONDITIONS FOR GRANT  OF L-7Z/L-7V LICENSl FOR THE YEAR 2021.22 

TERMS AND CONDITIONS FOR GRANT OF L CENSE 1,IN FOIRM -72 (ZONAL LICENSE FOR 
RETAIL. VEND OF INDIAN LIQUOR AND FOR El N LIQUOR) At47 L- V (RETAIL VEND OF INDIAN 
LIQUOR, I:OREIGN LIQUOR IN A ZONE) FOR THE EXCISE yEA 2021-22 FOR THE RETAIL 
SALE OF INDIAN AND FOREIGN LIQUOR EXC UDING ,COUN MY'  LIQUOR IN THE NATIONAL 
CAPITAL TERRITORY OF DELHI FOR THE LICE SING PERIOD 202 tIr2022. 

Zonal License in Form L-7Z of Indian Liquor, Fkeigri Liquor 13c in 6rni L-7V for retail vend of 
Indian Liquor, Foreign Liquor in a Zone, in tt e National Cai7itall Territory of Delhi shall be 
granted by the Government for the year 2021-2 22 in accordancewith the following terms and 
conditions: -  

1. 	LICENSE FEE 

1,4' 	Eitch zone shall be granted license in the form of l;.-7Z thlrough e-tender process arid shall, 
pay the license fee as determined through .-tender.This i Mt ter subject to earnest money 
deposit (EMD) and security deposit as pres Tibed in title e-teinde documents. 

• 
1.? 	the license fees for the first year will only e charged un a oro- dta basis from the scheduled' 

date of commencement of business to the nd of the fiscal year 2021-2022. For illustration, 111  
there are'9 operative months left irLthe Ilse' I year after the txhe uled 'date of commencement 
of business, the license fees will be payable only for 0 mune s c• Imitated on pro-rala basis. 

the license tee of each zone shall be paid •y the lic0nsee ri a cordance with the provisions 
of Rule 48, wherein a licensee shall, by the 7th of th? month In 	ich he begins his business.  
under his license and thereafter by the 7th )f every subsequent month, pay in advance one- 
tweiltit of the annual license fee till the who c fee Is paid., 	The 2 % security deposited by the 

‘ licensee shall be adjusted at close of the y ar. He may, hoWeve , at any time, pay the whole , 
amount due if he so wishes. 

‘N,  i r• -... 1.4 	If a licensee defaults in paying the monthly advance license-1 feel  either partially or fully, then / ?.......• 	he shall be liable to pay, on the sum due, a irnple interest at the rate of 12% per annum from 
the date next following the day on which s ch payment bec:arne due. Further, if the default 
continues beyond the 15th day of the mon( , then an additional penalty at the rate of 0.1% 
per day on the sum due till the date ofactir payment shall tie leVied. Further, If the licensee 
fails to pay all the dues (including interest and penalty) by the last day of the month then 
security deposit shall be forfeited and the I cense shall be cancelled and re-tendered. The 
licensee will also be blacklisted end , prohi ited froM participa iiig in any other tendering 
process for a period of two years 

• 
1.5,/ 	License fee shall be for the entire zone in Form L-7Z.License 'n Form L-7V Is only a sub- 	' 

license of L-7Z and accordingly, the successful bidder of the zpne i.e. L-7Z licensee shall ' 
have to pay the pro-rata monthly fee for 0 zone as a Miele, even if for any reason he 
chooses to set up less than the prescribed ieurriber of•vends In foirn of L-7V in his zone. 

1" 	The license fee may be Increased on an ,an ual bash; to be! detIrrnined by the Government 
every year. 	 • 

2. 	ELIGIBILITY TO HOLD LICENSE 

2.1/  Any private legal entity or individual who ha proof of filing Incor e Tax Returns for the last 
three assessment years is eligible to participa e in the bid. 
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2)2' 	*The eligibility to participate n the tende for retail verdis shall also have net worth criteria of 
least Rs.6 crore, if the entity intends to participate in tender! for one zone and net worth o 
least Rs.12 crore, if the entity applies fdr more than one zone. 

2,3"' No entity will be allocated more than tw zones. • 

2.1,/  The carpet area of the retail vend holdi g license in form L-17V should not be less than od 
sq. feet (An exception with the aeprowl of the Government could be made only for vend i 
non-conforming areas) and not more th n 2000 Sq Fee . 

2.57  The proposed L-7V retail vend in a zo e should not be located within 100 (One Hund e 

a. Major Educational Iris itutions (Middle and 'Higher Secondary SchoolsriC 
Colleges and other Iris 'Mims of higher learning, recognized by the Govt. ti  

NCT of Delhi or Govt. •f  
b. Religious Places havir g prices struct a width a covered area of more tl u 1 

400 (Four Hundred onl )sq. ft. 
c. Hospitals with fifty bed and above. 

• 

only) meters from the following:- 

2/No ManufaCturer or L-1 license holde 
vend or vice versa. If retailers and man 
is possibility of formation of syn 
influencing/pushing by entering, Into ex 
cost ,of exclusion of others The retail 
fracilities/distilleries/brewitries/wineries 
or through any sister concerns/related 
entities shall mean that the entities sh 
directors. Majority ownership (51% o 
company shall not lie with the Sonic-, pe 
a holciing-subsidiary relationshipor are 

2.7,  The entity to participate in the tender for 
/ Rs.0 crone. if the entity intend to particip 

Rs.12 crore, if the entity intends to particle; 

will be allowed for  bid for zonal license of re f ii 1r  

facturerS/wholbsa(ers are common entities, thLri 

icates Iciadinig to overcharging and bra id 

•lusivity arrangernnts with certain brands at WO 
'tense holder !shall,  not have any manufacturing 

nyWhere in trip o unity or abroad either direct' 

entities. For this purpose, sister concerns/relate 
LW not have ico rnon: proprietor or partners c r 
more) ,of th0 pr prietorship or partnership cr 

rson in all the entit es. The entities shall riot hay 

not subsidiaries  of he same holding company," 

tall lIcenSe/ vedds hould have net worth of at le ail 
ate in ter)der to • on zone and net worth of at le P t I 
to in (emir for r lore than one zone 

3. HOURS OF' SALE AND DRY DAYS. l• 
.1  

Sale of Indian liquor and foreign liquor shall be atioweb between 10.00 A.M and.10.90  
pnly, However, vends located at the airport shall be alidwed to operate round the clock. 

The Government shall declare any day as dry day In accordanCe with Rule (J. of the oquir 
Excise Rules, 2010 which Maybe at par with the neighliaoring States. The L-7Z Licensee shall 
not be entitled to any compensation or -lief due to anylincrease in the number of Dry Days car 
due to change in the hours of sole of Ir dian and Foreign liquor in the retail vend in the foal af 
L•-7V during the licensing year .2021-22 

DISTRIBUTION OF RETA111... VENDS IN DELHI:: 

4 ' 	(i) The 272 wards in 68 Asserribly Cor stituencies are Livided Into 30 zones. Each zone shalt 
. 	. 	. 

/..I' 	have 9-10 wards and shall be allowed have a Maxim m ofi27 retell vends (L-7V), !winger, 
average 3 retail vends in each ward. Fowever, each zone operator (l.-7Z licensee) will nave 
to operate 2 'mandatory vends' in each ward allocated, in the zone arid the remaining vends 

will be 'freehold vends' that can be ope 

ge 2 of 7, 

:,76e 
(3' 

(5,  

3?" 

aced anywhere withie that zone, 

C. 

ti 



to operate 2 "mandatary vends' in each and allocIated in the zone and the remaining vend • 
will be 'freehold vends' that con be operat ,d anywhere wtin that zone, 

(ii)/The New Delhi Municipal Como!' lion (NUMC) Areri and Delhi Caritt. Assembl 
Constituencies do not have Wards and 9 vends shall be allocated for Now Delhi Municip' I 
Corporation (NDMC) Area and Delhi Cant • Assembly Cor stitu'encies together. 

(iii1'i here shall be 10 retail vends at. the Ir dire Gandhi Int mat onal Airport. 

Tlicr distribution of L-7V retail vends in wa ds shall be as t rider: 

Mar da 
to 

Ve ds 
irt 

eath 
Ward 

Wa ds 
All ea- 

teld 

Mande 
-tory 

Vends 
in 

each 
Zone 

Freehold 
Vends 

Total 
I Manda 

-tory 
I Vends 

Wards 
in 

each 
Zono 

r 544 266 2 2 

0 

0 

0 

0 

2" 2 

11 Zones 

Vend 
s in 
each 
Zone 

Total 
Vends 

MCI) Area 30 27 810 

NDMC and 
Cantonment Area 

Delhi Airport 

Total 

1 

1 

32 

29 

10 

29 

10 

049 

the other 28 will have 9 ward); "NOTE: Due to rounding off, 2 Zones will have 0 Wards each while 
each. However, each zone will have exactly 27 v 

G. 'rENDER PROCESS FOR ALLOTMENT OFT tE ZONES: 

(ii/ Allotment will be made through e-tender 
fees. 

A non-refundable participation fee of Rs. 
zone. 

.• • 

10 lukh per bid!is p ascribed for each :valid bid per 
• 

process with the re erve price as the base ileCIISI 

5.3/ An entity is free to bid for as many zones as it chooses inoluditg all the 32 zones. 

y
The bids will be opened In a Ore-dotormir ed order, e.g. 'on 	Zone-2 	 Zone-32, to bo 
decided and published by the Government before opening o the bids. As and when any 
particular entity is declared winning bidder Or two zones, the saki entity's bids for the remaining 
zones will be considered invalid and will not l e opened, 

5. If any applicant wishes to participate in the bid for only one zone lien he shall submit an EMI) Of 
Rs.30 crore. If he wants to participate in more thuni one zone, he shall submit EMD of Rs.6O 
crore. This EMD will be refunded if the ape! cant does riot win ft e bid. if the applicant does not • 
accept the license after winning the bid will In the stipulated timb frame, the EMD amount shall 

stand forfeited, 

5,6 The successful bidder for a zone shall providea security deposit 6 match 25% of the winning bid 
amount within one week of the date of issue ' Letter of Offer, aftitr adjusting the Initial EMD. If • 

successful bidder falls to pay the 25% security deposit, the eMD hall stand .forfelted. The bidde 

will also be blacklisted and prohibited from pirticiputIng in any other bidding process fir a period 

of two years. In case, the security deposit i less than the EMD,!then the remaining amount wit . 

be adjusted towards the payment of license f.e. 
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from the date of Issue of L-7 
date of commencement will b 

Eirtially or fully) by then, they W I 
• 

:its entire zone license will be 

' 	I 

I 

5.7 The winning bidders for L-7Z liCense will g t a time of 90 day 
license to commence business In all. their sl ops. ThiS schedule 
non -nagotlable end if any Ilcxmsee is untable o start oiertatioris ( 
still be liable to pay the first installment. 

5.8 If the licensee is found being engaged in major rnalpract ces 
cancelled immediately and re-tendered there tier. 

PROCEDURE TO APPLY 

6.1 The applicant applying for grant of L-7Z Li ense shall partii:ipaq." in e-tender process by paying 
anon-refundable participation fee of Rs. 10, 0,000/- (Rupeis Ten Lakh only). 

0.2 The applicant shall be required to submit th • following docu nen s along with the application:-

(a)An Affidavit with regard to quell cations for vint of license as prescribed undo. 
• Section 13 of the Delhi Excise Act, .009 

• 
(b)A copy of Permanent Account N tuber (PAN) eking with copies of the Income Tax 

Returns filed by the applicant for th assessnierit yciars 2018-19, 2019-20 & 2020-21. 

6.3 The information as required fOr this purp se in the appli:atio~t form shall be furnished will 
complete details truly and faithfully us to enable process ng he applications for grant of L. 1 
7Zlieense. The: applicants shall riotM be en ed to any relief lc r compensation on account o 
delay in the finalization of case for the grant of L-7Z License. 

I 

7.1 After the completion of the tendering proce .s, the L-7Z. liceiseeS will be given two weeks' tfinJ 
to submit their inputs regarding the MW to the Elise Commissioner. 	The ExciSc 
Commissioner will fix MRP for each produ t after taking into ac ount the inputs from L-7Z en 
L-7SP1 licensees and the price of the or filet in the nei, hbo ring States i.e Haryana, tittttsi 
Pradesh, Punjab and Rajasthan. The. Exci e CommIsslone wit also provide art opportunity Of 
being heard to each L-7Z and 1.77SP1 Hoer see as presort od ii Rule 54. Similar process wit 
be followed at the time of introduction of new brands d ring the course of the year: The ll 
licensee is free to give eel-messier', rebate c discount on the; mra).  

7.2 L-7V licensees are eligible for retail sale of radian liquor are .Foreign liquor to individuals and to 
all license holders of Hotels, Clubs, Restaurants, Permit Ho ders etc in form of L-15, L-10, L-17, 
L-19, Lr20, L-21, L-28, L-29, L-38, P-10, P-10E arid other !genies/permits as permitted by the 
Excise Commissioner.  

7,3 The L„.7V LiCensee shall proceire friction a td Foreign liqu r kern L-1 Licensee only through 
ESCIMS.  . 	. 

7.3 Every license shall be granted subject to lh ' conditio!ris the the Licensee shall comply with the 
provisions of the Delhi Excise Act, 2009, the Rules fnimed there [alder, terms and conditions for 

• grant of L-7Z and L-7V License and orderi issued by the Excise Commissioner from time to 
time. i.. 	 • 

• . 	 . 
7.4 The retail vends can be opened in any of the markets, malls, commercial roads/areas, local 

shopping complexes (LSCs) etc. as tong as the standard ruled and regulations of opening a 
neW vend in Delhi is followed which includ,s restrictions o i opening vends within a-specified 

, 	 I 
distance of schools, religious institutions etc 	 . 
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7.5 Every vend shalt provide 	walk-in e perience .  and designed accordingly.. 	̀Co illustrate 
custornetS will not be allowed to crowd o side a vend or in the pavement and buy through 6k 
counter. Each customer to be given acres inside the vend and the entire selection and se t. 
process to be completed within the vend p urnisc. Pie vends st all have closed glass doors. 

7.6 Vends will need to be air conditioned and ell lit. 

7.7 Each shop will have CCTV Camera's inst lied inside and 
shall be maintainedminimum for a period f one month. 

out. ide the shop and the recording 

  

7.8 Adequate security arrangements shalt be made by the licensee n and arouind each vend. • ' 
. 	- 

7.9 Licensee shall be responsible for maintenance of law and order around their vend. In case the 
vend causes nuisance in the neighbourhood and any corn taint is received by the Governmen , 
the license of that particular vend may be cancelled:' HOwelier, he license fees fur the zone wi I 
remain the same. 

7.10 I he licensees will have to ensure oomph 
induding the following: 

nee of till the earl> and conditions of fire licensi 

	

1 	I 
7.12 'the ticensee will ensure that the operation of L-7V Vend isltotat,ly computerized having facility •• 

of har:eode scanners, Billing shall only be through Outortititic decoding of bar codes through 
the scanners.  	

I 

	

I 	! 	 . 
I • 	• 

7.13 The Zonal licensee shall maintain appropri tea records es sp
I

soiled by the 4xcise Department 
for retail vends in Form 2, Form 3 and Forri 25. 	• ! .. 	: 	I 

7.14 The Licensee shall give to the Depety Corn nissioner(Excis) a declaration in writing by the e. 
day of every month certifying that he has eciared ail outst ndicIg excise revenues and other  i 
duos recoverable from him.. The De uty Cornrnissioner : (Excise) or any Assistant 
Coriamissioner/Excise officer may refuse t issue any paSSeS or permits to the licensee in the: 
absence at such declaration or any .sufficient reasons, team recorded in writing, if he has"  

• reasons to believe that the Liecrisee has net, on demand. paid any dues recoverable or duos; 
1 	

1 	' 

	

1 	1 	
. 

I 

The compliance of license parame ers and rnl  aintenonce of law and order in the vicinity 
of his vends shall be an importa t parameter to, doe de whether his zonal license 
would be renewed at the end of ye r. 

7.11 Stringent penal action will be taken, against the licensee if any Of the license conditions is nut 
complied with, including but Ot limited to immediate Icancelfatior) of the licen.s0 of the particular 
vend‘iiith no reduction of license fees for 	entire zone. 

Timely payment of fees , 
lingering walk-in retail experience  
No major complaints from the net 
Neighborhood should nut expelic 
Maintenance of law and order an 
Ensuring no spurious liquor is soh  
Ensuring no brand pushing to cur 
Ensuring consumers have choice 
mandatory purchase of supply f 
purchase from manufacturers 
Ensuring no underage person is 
necessary . 
Licensee wilt ensure no dry snag  
the shop which encourage peopk. 

• 
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rhy community tgaist the shop. i  
ice any disturbance lie to the vend. 
good conduct it th 

j  

it vicinity 
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sumers 
of brand4 in the r ye d 
ern 1.1 liferise hold rs in Delhi etc:. and no direct' 

sold alcOhol and or - ID check is conducted when 

cs or codkod food 0 tlet gets opened right outside 
to drink and loiter ar and the shop itself.  
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payable on account of undue pecuniary benefits obtaindd by the License holders du. to 
furnishing of wrong information or/art suppressing the rn terial information furnished to t le 
Department at the time of initially appl 'ng for the Licerise. he L-7Z & L-7V licensee she! rot 
be entitled to any compensation or relic on account of such refusal. 

7.15 The zonal licensee shall Submit monthl statement as Ares ribed in Form 11, of sale of In i s n 
and Foreign liquor separately by the 71h  ay of every foil awink month. 

7.16 The retail licenses shall be renewable s bject to tirnely 
Vali the rules and regulations. 

aydient of license fee and complia 

  

   

7.17 No person to whom License has been g anted shall be ()Mill d to claim renewal thereof and 
claim shall lie for damages or otherwis in consequen of ny refusal to renew a License 
the expiry of the period for which the sat to rernaii)s In face.  

7.18 For inplementetion of the Excise Sapp y Chain information Management System (ESCIM 
the standard operating procedures for arcoding, shell 
licensees. The licensee shall be require to procure, lest 
IT and non-IT infrastructure at the lice iced premises 
Excise Supply Chain Information Manag rent System. 

7.19 The licensee must ins-tall CCTV Camera • at appropriate plac s with the minimum coverage 
60 meters in and around the store and a hival period of ninth um 30 days. 

7,20 The L-7V licensee may be allowed to iss e P-10/P1OE p-rmi s. 1 

. 7.21 The retail licenses shall be renewable su Ject to timely p• yrnlit of license fee and complian 
of all the rules and regulations. 

B, 	LICENSED PREMISES 

;: 

	

8.1 	The „Licensed premises shall have, affect ate storage facilities, proper Electrical Fittings uii 1 
.shalllbe duly insured against Fire and Nat ral Hazards. 

	

8.2 	the licorice promises shall not lie a no -permissible arf a. In ease, the license premises lie 
in W'.non-perrnissible areal, the same r nay be consIde ed with the prior approval of th 
Government, 

9. PAYMENTS 

	

9.1 	The tic:entree shell make ail the payments to the department in connection with the operatics • 
of hiS License through online mode (e-c 	or, by bank draft drawn In favour'  of Deputy 
Cur nmissioner (Excise), Government of NCT of Delhi. 

	

9.2 	.11 a licensee defaults in paying the monthily advance license fee, either partially or fully, titer 
he shall be liable to pay, on the ;Win' due, p simple Interest at tie rate of 12% per annum lam 
the date next following the day on Which 'such payment tecalme due, Further, if the default 
continues beyond the 15th day of the mon h, then en addit ona penalty at the rate of 0.1% per 
day on the sum due till the dote of actual p yment shall be evied. 

9.3 	the licensee shall not be entitled for any interest or ar y ot.  er relief or compensation on 
account of any delay in the payment of any'arnount due to tine by the Government. 

10. IntOtilarrioN 

10.1 in pursuance of the DirectiVe Principles of he State Policyirela trig to protiibitirin as contained 
In Article 47 of the Constitution of India, the' Government may issue orders and directions from 

)e in ade available to all L-7Z & L-i  
all and make necessary provision's rt 
for successful impious:illation of t 

1 
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Me Licensee and t o 
time to time and such orders and drections 	

I inding On 

1 
10.2 The Licensee shall inter-alit abide:by tit following profit iitoryJneasures namely: 

s injurious to Heat h". 

r-he--1.4cerisee-shall- neither s 	
re below tier prescribed age r 

- 
• 

••• on under- to age of 21(4rverly one) years or suffering Ir
.  or to persons 

• snail employ any pers 
contagious disease. 

iii. 	The Licensee shall 11 

nomenclature of a . fir 
conforms to the Prow' 
"felevision Network (P 
I lowevei , in-Shop bra' pier brand i 

at advertise 

actinic Code 
dgulalien) A 
Wing shall bt 

• 

ATION ; 

nd to furnish a y information in cot nection with L-7Z/L-
7V Licens 

i the tirne p ascribed by the ,ommissioner or the Deput 
It Commission •r or Excise InSpet tor. Any refusal to furnish tl1 

	k 

also 
information or non-compliance d the orders will be regar«. i 

londitions.of the License. Breach of Terms and conditions may WS( 

3port Permits or suspension/cant:elle ion of License. 

1 	

DR CANCEL. LI ENSE AND FORFE TURF_ OF SECURITY • , 

12.1 The Authority granting L-r2./L-7V license r lay suspend or car 
,I the license as per provisionl 

II of the Delhi Excise Act. 2009 arid rules ma o there Under. : 
 

12.2 the licensing Authority may order forfeit re of pelt or wkioleiof Security Amount in case c
.) 

breach of any of the Terms and ConditionS of L-7Z/Ii:7V1..klerts4. 
• 1 	

1 
I 

\,., 

12.3 In case of a surrender of a retail license by a zonal license:
14 the security deposit shall bent 

lorfelted and the zone will be re-tenderediand the said liqpnsee will also be prohibited Iron 

participating in any other bidding process ftir a period of tweyetts. / I 	

. 

.1 	') 	/pti Excise Rule::.
-  

'13. 	"fire 	m 
e Ters & Conditions of the Delhi Ems 'e Act, 2009 art0 De 

	2010 and all i; 

Lidvid,ed I access, read and understand ' i l 

orders/directions issued there under shall e deemed to form an integral and inseparable part , it 

of the Term 	Condition s and Conditio as if they we e expreSsly 904 out 
lin the Terms & Conditions tor I 

grant of t.-7Z.A.-7V license. 
  Applicants are a so hereby 	

4 	
: 

the same before applying.  I  -- • 	•• - i 1 .---- \ 

i

ll 

i
t 

compensation shall be payable on that • ccount. 

The licensee shall display a 'noti 
declaring that "Drinking of Liquor 

board promin . ntly in front of the licensed prerni 'es s\  

i 	1  

0.1 
rtt 

iI 

11 

iv: 	No person shall print 
publication or other,  

solicilltig the use of 01 
nomenclature similar 

FURNISHING OF INFORM 

The 'Licensee shall be bou 
truly and faithfully within 
:Cortunissioner or ASSiStill 
information, furnishing of f 
breach of the Terms and ( 
result in ton-issue of Trim: 

2. 	POWER TO SUSPEND ( 

of publish i 
vise display 

offin it to any 
to a liquor bra 

any liquor prol
ductt or any products having sitrtilo , it 

t the eleictronit rn die, unless sich adveitistnnen 
and Advertiser, ent Code as laid down in the Ca II( 

t, 1995 (1
7 of 1 95) ind the rules made there und r 

permitted wily as p tr the Delhi Excise Rules, Ai 0 

arty neviispapek ti ok, booklet, leaflet or any otir 

distr4ute a I  y •vertisement or other nit:M.411i 

quor or ii,ttoxic4ing rug or any other product having 

d. ' 	i
t 

MAYA -G0121 1CRiSHNA 
(IAS) 

COMMISSIONER (EXCISE) 
I 

• 
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